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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL$ HYDSRABAD BENCH: AT

HYDERABAD
O.A.Ne.1522 OF 1997. Dated:31-12-1997,
Between: '
T.Narsimha ‘Reddy. s Applicant
AND

The General Manager,
Ordnance Faciery Presject,
Eddumailaram, Medak District, .+« Respendent

COUNSEL FOR THE AFPLICANT(S): Mr.P.,Kishere Rae

COUNSEL FOR THE RESPONDENT(S)t: Mr.N,R.Devaraj

CORAM#
THE HON'BLE SRI H,RAJENDRA PRASAD,MEMBER({ADMN)

ORDER
( AS PER HCN'BLE SRI H.RAJENDRA PRASAD,MEMBER(ADMN) )

Heard Mr,Phaniraj fer Mr.Kishere Raod fer the Applicant and

Mr.Devaraj fer the Respendent.

2. The result ef the applicant, whe was interviewed en 25-11-1997,
m3y new<be ™~ declared and further. actien as required may be taken
depending anlﬁﬁﬁjsuccesa or failure at the - interview,

3. Thus the C,A, 1is dispesed ef.

4, - €.C. teday.

s /[‘
— {5,
—___.-‘

( H.RAJE PRASAD )
MEMBER{ADMN)

Datedillst December, 1997 “
e . e
Dictated in the Open Court " QY}Fﬁ\ lJ |
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Copy tot=
1% The Gensralmanagsr, Urdnanca Factory Project,
Edduma.l.laram, Medak D:.stnct.i : , L .
2";3 One copy to Mrs 2 Kishera Rao, Aduucate, .’f\T., Hyd o
2 Dne copy to WS N_kﬁ?ﬂa“arﬁj. -31'33@35353*’ CAT,_I‘{ Fyd ) |
43 one copy to HHRP (A), CATI, Hydd |
S."g One copy to'D?fﬂ?::%(A), CATY, Hydf@
% One dualicataﬁ-
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‘TYPLD BY CHEGKED BY .

COMEAKED By APLKOVED. By

IN “UHL CENTRAL Apn UNISTRATIVE TRIBUNAL
-'-uE}\.AbAb BEI;

CH AT HYDERABAD

THE HON'BLE\NR,Juder cx
: VICE~CHAIRMAN
D

THE HON'aJLh. MR.H, RAJENDRA PRASAD: M( 2)

- ~17€

DATED: &{- Q, -199

G'R:BEWJUDGM}:.NT s

M,A..Aa—rpn-/%%.ﬂ—.-wo-;_

in g
0.A.No, /5‘?2* /c’( 7~
T.4.No, OW.p )
'- Adnitteg d Interim d_irectlons
Issued, '

All bwe g

Lisposed of with-directior "
m—————-__u
Dismissed. ‘

Dismisskd as withdrawn

Dismissdqd for Default.,

Ordered/Rejecteq, o -

No ordey as to costs.,
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T' SHo CLoidiu AL TOTLTRDAVL dild ot L HY Lol BLIGEH S8 ai¥sed wAD
Oofbo:-"'o. 1522/97.

LCatc of Crdors 17=-11-97,
Lztuweens

Teiiarsimha Neddy. .
«e Applicent, = L g

‘ and o

L

Tha General Menager, o,
vrénance rarctory Project, é : -
~dfanailarem, ledok dicet, s o
.. feoponéont, - ede 3

- SRR, I

l‘i
icx th pplicont: Ir, Pheniraj for MREEXUNCDCIRS MNr.P.ldschore koo, oy
lor the rergpondents: Hx, oo Alldl .C GC.

C.1:20
THL MHOUY Lo oti.eHohiJDRLLA FRAGAD 3 MHUNLIR(AIIDY)

The Tribunal made the following VIders-
Hrard iz JPhaniraj for Mr.Kishore fao for the Spplicunt.

04 10 acmitted. Counter in 6 woeks. List it
th rcafter fer further créeors,

|

As en interim mecsure it is dirccted that the gpplicent
b intervicwed/tested slongwith such other candidates whose names
rey rove bBeen gponsored by the concerned cmployment exchongt. Jhw
ruoults of z,ueh.tcst/intervicw, in resrect of the :pplicent, skall
not howover be releacsew, botore his claims and entitlercntes arxe
crterpincy and &cidsé by this Tribunal after £filing of the counter,

The cpplicent is free to produce a copy of this
letter befoure the due authority, C.ll.-w cretariat, UIdnance Iactory,
Yodéumailarzma within 3 days to facilitate further oction Dy tlv

rerpondents as regards the interim relief. .
gl afa
CERTIFIED TO BE TRUE Cf

srimrae afgwr s 3q ttaszre (FAariae ) } “ -f=x X
Court Oflicar/Dy, Registrar f)’ﬁ eputy (eqgistrir.
¥y owmoatAe waaw
Central Administiative T:ibunal

To gruar wiaiis :

1. The Coppmsheidemsnh Ordnance factory rrojoect, !tdumailare?, fechke
2. woe cupy Lo Xl udshore wwo, ACvocate, J. alliyd.
3« {ne cLy £9 NellaullCol, T, Hyd,

(d./c:n-u I It CODY.
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